
Open Court 

CENTRAL ADMINISTRATIVE TRIBUNAL 
ALLAHABAD BENCH 

ALLAHABAD 

Originill Application No. 1267 ..£f.._ m 
( 

Allahabad this the 13th say of ~yember, 2000 

Hon'ble Mr.Justice R.R.K. Trivedi, v.c. 
Hon'ble Mr. s, D•Y•l.i !'1ember <~-- 

Fushpen«riil Kumar Shukla, S/o Shri K.:P~Shukl•, 

R/o C~7, Teachers Celony, Kendriya Vi«yalaya, 

Kanpur Cantt., K•npur. 

Aeplica.nt 
By Advoc.ite Shri Panka j Saksen« 

Versus 

1. Commissioner, Kendriya Vidyalaya s.ngatnan, 

18, Instituti na I Ar ea , Shaheei Jeet Singh 

Marg, New Delhi-110016. 

2. Education Officer, for C@mmissioner, 18, 
Insti t.ut.Lons I Area, Sh-.heeci Jeet Singh Marg, 
New Delhi-110016. 

3. Assistant Cemmissioner, Ken«riya Viay~l•Y• 
Sang.than, Lucknow Region, Lucknow. 

/ 

4. The Principal, Kendriya Viayalay., K.npur 

Cantt., Kanpur. 

Res ponm.ents 

\ 

!!_y Hon'ble Mr.Justice R.R,K. Trive i, Vice Chairman 
Aggrieve« by or«er atee 27.10.2000 

tr«nsferring him fr0m Kanpur Cantt. to Lekh«pani 

(Arun.chal Fr.«esh), the «ppliC•nt has appro«che~ 
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this Tribum•l under Section 19 ef the A~ministrative 
I 

Tribunals Act, 1985. The case of the epplic«nt is 

th• t his wife-Smt. Urna Shuklil is also « teacher in 

presentatien for her tr .. nsfer to K.npur, where the 

«pplic .. nt is serving as Tr•ineQ Gra u.te Teacher. 

It is submittea th.t tne representation of wife 

of the applic«nt has not been .ccepterl. NG order 

has be~n pa se ed on the aarne , but tr.e «pplic-.nt has 

been transferred. to a far ilW•Y p l ac e in Arunacha I 

Pr«aesh about 2500 kms. aW•Y from K«npur. It is 
. 

submitte that the oDier is harsh and has been 

p..ssea «g•inst the nerm-1 policy 0f Kendriy. Vid­ 

Y•l•Y• Sang.than t© previae posting to wife an« 

husbanc at one pl«ce. 

We h«ve censiderea the submissions 

0f c0unsel for the applic.nt. HGwever, since the 
~ "' 

applica\tt\\-i is directed agcinst the order of transfer, 

in our opinion the applic.nt, sheul& be asked te 

approach the higher authority, who m.y rec.ress his 

grievance ana pretectien may be provide« till th•t 

ate. 

3 • Censiaering the afores.i aspect, this 

'--- 

. O.A. is «is posed of -fin-.lly with liberty to the 

«pplicant to approach Gommissiener, Ken~riya Vidyalaya 

Sangath•n-respondent no.1, by m-king • representation 

within. we~k. The· representatien if so filed, sh•ll 

be considered a nd e.eciced by r'e s pe nde nt; no. 1, by 
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reasoned order within· 3'weeks thereafter- The 

impugned order of transfer dated 27.10.00 shall 

net be given effect for the -.fores.-id peried of 

one month or till the order is passed, whichever 

is earlier, provided noboQy has joined in place 

of the applic•nt. There will be Bo order •St® 

costs. 

Member (A) Vice Chairm-.n 

/M.M./ 

,I 

/ 
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